ACT No. VIII oF 1935.

[PAssEDp BY THE INDIAN LEGISLATURE. ]

(Received the assent of the Governor General on the 28th
September, 1935.)

An Act to supplement the Central Provinces Courts Act, 1917.

EEB.EAS it is expedient to supplement the Central
rovinces Courts Act, 1917; It is hereby enacted as

7). This Act may be called the Central Provinces Courts g 4 rivte
and com-

pplementary) Act, 1985. and com-
. nt.

(2) Tt shall come into force on such date as the Governor

General in Council may, by notification in the Gazette of India,

appoint,

2. The enactments specified in the Schedule are hereby Amendmeys
~amended to the extent and in the manner mentioned in the fgertain

fourth column thereof.
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THE SCHEDULE.

(See section 9.)

Year,
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The Indian Divorce Act ’

The Code

The Indian Stamp Act,
1899,

The Indian
Act, 1908,

of Criminal
Procedure, 1898,

i
Limitation In

;z

The Central Provinces
Laws Act, 1875,
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Amendmentsg,

I

n clause {Z) of section 3,
after the words ‘‘ the
High Court of Judicature
at Rangoon; ” the words
““in the Central Provinceg
~—the High Court of Judi.
cature at Nagpur . > shall
be inserted,

In part A—Bengal Regula-

tions of the Schedule, foy
the words ¢ ¢he Judicigl
Commissioner”, in each
place ~where they occur,
the words < the High
Court of Judicature at
Nagpur *  ghaj be  sub-
stituted,

(1) In clauge () of sub-
section (1) of section 4,
- for the words  ““ Lahore
and Rangoon, the Chief
Court of Oudh ang the
Courts of the  Judicig]
Commissioners of  the
Central Provinces -and
Sind ”’ the wordg Lahore,
Rangoon ang Nagpur,
the Chief Court of Oudh
and  the Court of the
Judiecig] Commissioner of
Sind ** shall be substituted.
(2) In sect on 266, for the
words ‘‘the Courtg of the
Judicial Commissioners
of the Central Provinces
and 8ind ”’ the words *‘ the
Court of the Judicial
Commissioney of  Singd»
shall be substituted.

In clause (2) of sub-section

(1) of section 57, for the
word ¥ Bombay » the
word “ Nagpup » shall be
substituted,

article 169 of ihe
Third Division of the
Firsi, Schedule, for the
words “Lahore and
Rangoon the words
“ Lahore, Rangoon and
Y i shail be

substituted,
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or 1935.] Ceniral Provinces Courts (Supply.).
Year. No - Short title. Amendments,
1926 | XXXIV | The Sind Courts (Sup- | In the fourth column of

plementary) Act, 1926,

the Schedule, for items
(1) and (2) relating to
the Code of Criminal
Procedure, 1898, the
following items shall be
substituted, namely :—
““(1) In clause (J) of sub-
section (I) of section ¢4,
for the words ‘the Chief
Court of QOudh and the
Court of the Judicial
Commissioner of Sind’
the words ‘and the. Chief
Courts of Oudh and Sind’
shall be substituted.

(2) In section 286, for the
words ‘the Chief Court
of Qudh, the Court of the
Judicial =~ Commissioner
of Sind and’ the words
‘the Chief Courts: of
Oudh and Sind and * shall
be substituted.”
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